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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): We shall
now take up the clause-by-clause consideration of the Bill.

Clauses 2-5 were added to the Bill. Clause 1, the
Enacting Formula, and the Title were added to the Bill.

SHRI ARUN JAITLEY: Sir, | beg to move:
That the Bill be passed.

The question was put and the motion was adopted.

THE VICE CHAIRMAN (SHRI P. PRABHAKAR REDDY): We shall
now take up the Special Protection Group (Amendment) Bill, 2002.

THE SPECIAL PROTECTION GROUP (AMENDMENT) BILL, 2003.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI I.D. SWAMI): Sir, | move:

"That the Bill further to amend the Special Protection Group Act,
1988, as passed by Lok Sabha, be taken into consideration.”

Sir, | may only reiterate in the beginning that the Special Protection
Group Act was passed in 1988. And within a period of ten years, it has already
been amended thrice. It was amended in 1991 because, to begin with, when
this specialised agency for the protection was...(Interruptions)...
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it SR TSl W 1988 | T8 S YA 1 AT I8 U WRTATSOIYH Yorddl &
forg 997 o | WeTerg e Toidl 9918 ot 6 ol wiew e &1, 99 a9 & uigH
ffrees &1 59 ge oft @ e & oy Werd goikd 9913 off | <fesT ST 1991 ¥,
1994 H, 1999 H 3RS BT TST | 1991 H SIq 3 ZAT Il 8 9 dol8 A 3FS gaTl FIfh
I8 7egd a1 71 & Bk ursw fifiRex @1 i 9 2 | oFR BIR u1eH e 31 e
AW & 1 6! W TGS BIR WaTgs fHar 9 #iR 1991 § 8 Ha” < P 8l
a1 for the former Prime Ministers also for a period of five years. But, then,
again, it was felt that instead of five years, it should be extended for ten years.
So, in 1994, it was extended for ten years. And. in 1999, when it was
extended, it was felt that after ten years also, the threat perception may be
there, and they may need this protection from the specialised agency, the
Special Protection Group. So, after this amendment, whicn was made in 1999,
it has now come to stay that even after ten years, it will be provided on the
basis of the threat perception to be assessed every year. Of course, the
assessment period will not lapse after 12 months. Within 12 months, it will be
assessed between two consecutive assessment years. Even after ten years, if
the threat perception exists, then, it will be provided. This is the Act as it now
stands.

THE VICE CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the Chair

| have come before this House for consideration of the Amendment Bill; when
it has been accepted that every year it has to be assessed. We know that in
the case of the Leader of the Opposition in the Lok Sabha and her family
members, for the last four years since 1999, it has been extended year after
year because the whole nation knows, and the Government is conscious and
cognisant of the fact that the threat perception is always very high in the case
of Mrs. Sonia Gandhi and her immediate family members. So, this has been
extended since 1999, up till now. Now, this present amendment is only for the
purpose, that instead of having five years or ten years, it should be simply that
in the case of former Prime Ministers and their immediate family members, it
should be assessed every year. And, on the basis of threat perception, it will
go on extending. This cover will continue to be provided to them. Supposing,
there is now no threat perception and the SPG cover is to be withdrawn. For
that, normal provisions are there, but not in this Act. After the SPG cover has
been withdrawn, assessment with respect to X, Y. Z or Z plus categories is
done
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every year, in the case of people who have been facing threats and whose
family members have been facing threats. Our former Prime Ministers faced
bullets from the militants. So, the only thing is, there should be a threat from
militants or from any other source. The threat should be continuing and that it
should be grave. In that case, not only the former Prime Ministers, but, even
his or her immediate family members would be provided the proximate cover.
Sir. these are, in nutshell, the amendments which have been brought. Of
course, consequential amendments are there, as far as nomenclature of
certain officials is concerned, but that is not material. With these words, |
propose that this Bill may be taken into consideration and passed by this
House.

TR SR gt |

S} X THRI (T T<30) : AR ITFHTeeT Heled, 3TST <3 & AT Sl
JRIRET AARIT 8, BAR AT S AT &, 9 98 TR & | I BT 1T 7 pad
SAR® gfeh I ATHAT W Wk § — 98 T8 oIS 81,32 W3S 81, T8 MSUNINS &l
| SIh AT -1 I P AR Sl [AeeATRRT Mddhara] iR AHeis Afhal 9 W=l 8
I & 99 IR E |

S 99 9141 B efeurd I@d ¢ I8 g foram wam o1 6 dismsdist @t
JFIIRET BT &1 IGT ST AT P 8 3R T8 TSR] TRAR BT & STl 8 |

IT[HTE WIS, U I8 Iod1 2 R 9 o1 JRRS ARt aga
TR & e ar 3 70 o ffeRes 3 o SfeR &) € 3R oo Jgema +ff fiv geik a8
BHR GReM Uois | aled WM W €, 918 a8 g AR o1 GRS 31 a1d &1, a1
v 1A fafRed &1 91 81, 318 7 o Uferamie & ARl ot 91d 81, 918 3
QRN B Ry o a1 81, I qHI-99g R A= el w® qeayl R o forn
PR &, I GRE BT UL 8l |

IYFHTEIY HRIG, S8l Vs Ue #1 &1 9o © | 7 faadrgds e a3
=g % gere #30) pae afh 781 81T 8, 98 g BT Ui SR 2 | Sud w-
AT STE b W] AP YT BT UL &, T8 O U B b AT-1 I &3 BT
wfafife #xar € | R &3 3 99 8,98 S 99w I e 9§ Sordr jg, Ui
ST T 37der B & | 31l BTel €1 H dAferd A1 &l 81 & ee § Sl Usp-al fad @@
frofer gor €, I ufvley & # 98 P& 9 b I8 a1 9HR R o ol b o g
¥ I8 IMddpaned R freerer) wfthal &1 gcihrer Hvdr o1, SHa! S &1 g8 98
I aRYey 3 g3 | i I [ oot e, qd qer=T=, qd vErEE & gRarRi $f
RETT UG e & Ader H ¥ gafore § wfafy

284



[27 February, 2003] RAJYA SABHA
SRR | TS i1 379 AN &1 AidTgs SR A8y SHS 97 H €1 3{TS1 &1 arga |

# g% e arean g b Ul Ry &1 fAwivr o S aga s 81 <% @
HETTHAT Sl QR <91 1 afafieed Bear 8, a8 fviiear 3, g9 3, frewar 94, €5 oo
wifth & wrer Iree-fad § foofa o e, O aRfRufer & =nfee | @1 ot fofer o w9
ISP G I8 ue-Fige T8 g amfev {6 a8 o we-fRa § fvfy o a1 ® S9!
wfcrfran <u1 &R faser o frere TR wrfhal 3 a1 el R S a1 SoIH1 T ae
? 9 B SHB! S B GakT BN Sfedp Sh URAR P FERAT B ST bYW GaxT 81
|HT ® | 9P 9919 B RTHTR] TRBN] B 81 STRIT BRa! & S 9T -FHI TR 97 &
g

SUGHIEIE Heled, 39 UPR 31 Aecdqul Uai UR X&+ dTel AN B JR&ll B
RTIeRT STet TReGR S 81 9l 8, S9d ai-91f § I8 o aredl g 6 saR ast
R T U e RE © b I A1 P 15y H 59 I AEHHUGR] gOll B
Raelis o HoR Fofy fog o O 6 w5 A -1 I8 gomd a1 o1 {6 3 e &)
GRETT BT YT ISTDIY Bt 3R 3 fan ST A1fRy &iR uoit & ) g gifead s arfey
3 QT 15T ST AT -\HY IR U HoR 0 315 & 2 #H foran a3 & Swa! R &
e ISTHIY 3 fopT SITY | I8 DT 11 Fehall & 3 - B Bl vaifaferc &1 am 8rm 2
b B B4 8, AT YIS WA B B4 & | dfha H I8 el arsdn g b it o
Y- TR TEHA] o1 T &R 8, IReNel d I fad # 31U+ dxied &l fd8 drd
2 1 3% 3 UHR Yol &1 WY I8 ST 81 ST & SR A1 &1 A1 TR H 93 §Y i
7 fquer § 9 gU AN @ 98 FaEeRt R e 81 S et § {5 9 e
eIV B e I@A Y 9 G # v &1 &1 fded w | ArgeR, sfoer g9
a1 1 71aTE © RSP H Tt vadish & qdet 7 =i = 381§, § 98 e e argm f
If &9 ST & U= gefed € 1 89K S¥ & &1 IR i faueaaR] wfhal & Rier
BU T | Tab Sif STt SRy et g ue uR off | S <% @ Wik o1us Wil
=STaR B &7 | gAY, d I1oTig e S yd ger=#ai & gy forg voidl 3fiR 3=y gorsit
B IR % RIBR Y &R I 19 U071 BT AT TS | S0P STIRTh 89N S H
W P IS € , Bs JIBAaR 8 © (S8 31 [queThR] Wbl I e gy a1 dl
YU YT Bl <ATBTIR PR AT T ST ST Bl Wkl & | dfp I8 AR [RART gaR <2
P RN @1 & AT § I8 Fe1 g [ U aR% I ANl Bl TRBR §RIT
FHRIRET AaTgs B Bl STR6]d &, S b 39 THR &b BaR M for o= &, e
T 3iE]T R € | Gfb I8 a1 Srr H el U, qd vheEal of RaiRe |
<& &, J3 UPTUS 98 AT &T01 ATE 37 ST & OTd 1 A& 4 R[Si1d el BT T BT
Ieoid T AT o411 I FHY T A Gl 7 I8 A B oAl o riig el B
FHRIRET oo &1 S BT b [T U BHI BT T3 HRAT AR | GHl HHIRA B
TS 3T 3R T HHIR -1 Sl BIgf~sw 39 |9 <,

285



RAJYA SABHA [27 February, 2003]

# ITPI Il BRAT A | TP hadt I WA &1 o7 b 2 1 sikes aat
BT FR ol R gg T, H IHb] Igd BT AR :-

Justice Verma Commission came to the conclusion that had the SPG
cover not been withdrawn, the assassination of Shri Rajiv Gandhi could have
been averted.

The observation of the Verma Commission contained in para 9.14 of
its report says, "Justice Verma noted that the threat to Rajiv Gandhi remained
undiminished even on ceasing to be the Prime Minister."

At para 9.16, the Verma Commission of Enquiry observes, "Suitable
alternative arrangements were not made and fresh assessment of threat was
not taken."
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B PIS oI T&! 8RN 9T I8 I SRS © | 39 INE UYL &1 SM FaTs w0 F 8l
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SHRI P. PRABHAKAR REDDY (Andhra Pradesh): Mr. Vice
Chairman, Sir, | thank you for giving me an opportunity to speak on the Special
Protection Group Bill. 2003 as passed by Lok Sabha. Sir, as mentioned by the
hon. Minister, this Act came into force in the year 1983. In the last 13 years, it
was subjected to amendments three times. In the year 1991, the first
amendment came for covering the former Prime Ministers. In the year 1994,
the period of five years was extended to 10 years. Again, in the year 1999, the
period was further extended beyond 10 years. Sir, the present amendment is
for reducing the period to one year for the former Prime Ministers and it is on
the basis of threat perception. A review will be made on case-to-case basis
and the review will be made every year.
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Sir, at the outset, | welcome the Bill and extend our support. Sir, if
you see the history of the world and the history of our nation, a number of top
leaders have become the victims of the acts of terrorism. They have become
targets, not because of any personal rivalry or animosity but because of the
decisions they had taken for the welfare of the country and for the common
good of the people.

When we are talking about providing security to the Prime Ministers
and former Prime Ministers, in my opinion, there should not be any other
consideration. We should rise above the party lines and then we must provide
protection. It is the duty of the entire nation to provide protection to such
personalities.

Persons who have occupied the highest positions in our country -the
largest democracy - need to be protected. They are not ordinary personalities.
Their name and fame is not just confined to our country, all the people outside
the world know about them, and if anything happens to them, it will be a sense
of shame to the entire nation. Therefore, Sir, it will not only send shock waves
in the country but it will send wrong signals to the entire world. The peopie
outside the world will suspect our security and safety system.

Sir, today the threat to VIPs is more acute than what it was ten years
back or, for that matter, couple of years back. Therefore, my suggestion is that
anything we do, any amendments we bring, that should be to strengthen the
law rather than to dilute it.

It is not the question of how much money we are spending. Hon.
Minister while giving reply to this debate in the Lok Sabha said that it is costing
about Rs. 75 crores to the country. Sir, | am glad that he said that it is not the
question of money and this amendment is not brought forward to save the
money. But the funny part is, he says that there is a dearth of personnel. We
are a nation of one billion people and we cannot train thousands of SPG
people. | do not think that this is a sound argument. The argument is a bit
hollow.

Sir, all of us are aware that there is great danger from hard-core

terrorists who are being aided and abetted by our neighbour. People in high
offices have to take hard decisions, particularly against hard-core
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terrorists.  So, Prime Ministers, after demitting their office, continue to be
threatened by the terrorists.

Sir, one important point, which | would like to raise, is that all the time
we are talking about providing security. Security will take place when there is a
threat perception. But my point is why not we beef up our intelligence system.
We see the case of the United States of America. The United States of
America, after September 11 attack, have beefed up the entire intelligence
system. They have allocated billions of dollars for strengthening the
intelligence system. Why cannot we do it in our country -whether our financial
position is good or not? We allocate thousands of crores of rupees for
Defence.

In my opinion, today we have more internal security threats than
external security threats. If we have to divert funds from the Defence to
strengthen the intelligence system, | suggest that the Government should do it.

Sir, apart from the Prime Minister and ex-Prime Ministers, there are
other important functionaries like the Deputy Prime Minister who is the most
threatened person today. Even he has got more threats to his life than the
Prime Minister. There are Chief Ministers and many other VIPs who are
occupying high positions, who are under threat. Even they should also be
given protection. It is not a question of money; it is a question of reputation.
With these words, | support the Bill.

SHRI CO. POULOSE (Kerala): Mr. Vice-Chairman, Sir, the terrorists
and extremists are making their base widespread. The mafia gangs and other
criminals are also expanding their base. Some of them have a national
network and some others have international connections. This is the situation
in India and this is the situation the world over. We all know, these terrorist
groups have assassinated many of the world leaders. We also have the
experience of loosing many of our national leaders. How can we contain the
activities of the terrorists and extremists who are expanding their base? That is
a different question. Anyhow, there is a threat. So we need to take measures
to protect our national leaders. The present Bill is for giving protection to the
ex-Prime Ministers. They need to be protected with all the force in command.
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Now the Government has proposed to have an annual assessment
of the threat perception. It should be done impartially. The Government should
evolve a method to have an impartial assessment of the threat perception.
Whatever money is needed, that should be provided. We should provide
sufficient protection to our national leaders who are under threat. | support
the Bill whole-heartedly.

I would like to say one thing more. The SPG is being given training. It
is a well-trained force. | would like to say- that these personnel also have got
threat to their lives while protecting the ex-Prime Ministers and other VIPs.
Their lives are also in danger. The Government should provide protection to
the SPG personnel also. The Government should evolve some methodology.
They should provide protection not only to the SPG, but also to the security
staff of Parliament and other security people who are working in Government
concerns. With these words, | support this Bill. Thank you.

SHRI C.P.THIRUNAVUKKARASU (Pondicherry): Mr. Vice-Chairman,
Sir, | would like to say a few words on the Bill and the amendment that has
been brought forward. Clause (a) of Section 2 says, "the threat element from
any militant or terrorist organisation or any other source", as far as the
expression "any other source" is concerned, it is not defined in the original Bill.
It is not mentioned in the original Bill. Now, the expression "any other source”
has it been included? | want a clarification from the hon. Minister as to what is
meant by "any other source". If it is defined clearly, we can understand the
impact as it is. | would like to say only one thing on the amendment, that has
been brought by my learned friend, Shri Suresh Pachouri. | fully support this. If
clause 3 is included, it becomes mandatory on the part of any Government. If
the Prime Minister dies or the ex-Prime Minister dies, his family members are
automatically entitled to all the protections, in spite of asking them before the
authorities. If it is included, it will be better as it is. | would like to submit that it
has not been defined as to what is meant by "threat". We can refer to the
English dictionary; that is different. My humble submission to the hon. Minister
is, if it is defined what is meant by "threat" to the person, or, to the property, or,
kidnapping, or ransom, or some other thing, if it is clearly defined in the Act
itself, it will be better to ascertain what sort of threat is there in respect of other
parties. This should be taken into consideration. That is my main submission
in regard to this Bill.
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As my friend just now said, several people throughout the world have
lost their lives for the sake of the nation. Abraham Lincoln was assassinated
because he put his signature on the ground of social liberty. Mahatma Gandhi
was assassinated because some people thought he was responsible for the
separation of India. Martin Luther King was also assassinated because he
fought for the liberty of the citizens. John F. Kennedy was also assassinated
similarly. Shri Rajiv Gandhi was assassinated, as my learned friend, Shrt
Suresh Pachouri has pointed, since there was a security lapse. | would like to
submit that a message was sent from a foreign country before the
assassination of Shri Rajiv Gandhi, giving information about a possible attack
on him in Madras or Delhi. That interception was received by the Intelligence
Bureau, but they were not able to read it because it was of 1948 code, cypher
code of 1948. And, Shri Rajiv Gandhi was assassinated. If the Intelligence
Bureau officials and security forces were more alert and better equipped and
were able to read everything, we would not have lost our beloved leader, Shri
Rajiv Gandhi. Prior to that, Smt. Indira Gandhi was also assassinated. So, they
have been assassinated not on the ground of personal enmity between the
family and feudal relationship between one person and other, but for the
reason that they fought for the cause of India or for the cause of other nations
or for the development of country. There, enmities crept in and they were
assassinated. So, in order to safeguard the lives of the Prime Ministers after
their retirements and in order to safeguard their family members, this Bill has
been brought forward and | wholeheartedly welcome this Bill. Above all,
nowadays, we know about the Al Qaeda movement, Jaish-e-Mohammad
movement, Lashkar-e-Taiba movement, etc. have fanned throughout the
country. Everyday, we feel some sort of fear among the leaders. Leaders are
afraid to go out and meet the people. They have been prevented by all these
movements. Once a Prime Minister dies, his family members have the same
fear in meeting the public. So, under those circumstances, this Act had been
brought into force. But, originally it was for five years, then, it was for 10 years
and now, it has been reduced to one year. | believe, due to financial
constraints and other matters, that step has been taken. But, as my learned
friend has pointed out, financial consideration alone should not be the main
consideration, but the sacrifices made by the teaders and their families should
also be taken into consideration. Sacrifice alone is the most important
consideration, not the money, which should be kept in mind before accepting
it. As far as the DMK Party is concerned, | supportit. As far as Smt. Soniaji is
concerned,
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finance should not be a problem. This Government should take all measures
to provide security to her and to her family members. Thank you, Sir.

PROF. SAIF-UD-DIN SOZ (Jammu And Kashmir): Mr. Vice-
Chairman, Sir, within the parameters of the Bill, this measure is welcome,
excepting to say that the amendment suggested by Shri Pachouri is in the right
direction. The nation has paid a high price, say, when Shrimati Indira Gandhi,
Shri Rajiv Gandhi and the then Chief Minister of Punjab, Shri Beant Singh, fell
martyrs for the sake of the nation. So, we have to be alert on both sides. For
this, the measure is welcome. But | would suggest very briefly - there is no
time to make a speech - that it should not be an ad hoc measure. The whole
concept of threat perception has to be institutionalised. As for this measure,
these leaders must receive the attention of the nation, through Government,
and financial constraints are not relevant to this kind of a situation. But, apart
from these leaders, there are individual Members, be it in Parliament of India,
or, outside Parliament of India, whose threat perception is not being assessed
at proper levels in the Home Ministry. It is embarrassing; but | want to share
with this august House that some of us, including me, have a compulsion of
the situation or we respond to our conscience, and, we are clear on the whole
concept of terror and cross-border insurgency. So. sometimes, we make
statements at the spur of the moment and we are left in the lurch. | want to
remind the hon. Minister, - he can see the file - | made a strong statement
when the massacre of the families of the Jawans took place at Kaluchak, and
the same evening | received a threat. And, the next morning, | wrote to the
Home Minister, and the Home Ministry did not stir up. | forwarded one or two
copies to very important people. Therefore, my contention is that the threat
perception of individual Members of Parliament, or, the leaders outside, is
being assessed at very junior levels in the Ministry of Home Affairs. Through
you, | want to bring this to the notice of the hon. Minister. He must kindly study
the file and see my letter. It is not that | am writing now or that | am about to
write. Therefore, this threat perception to individual Members of Parliament
and outside leaders, who respond to the situation of terror and the cross
border insurgency, and who condemn the same, must be assessed at proper
levels. Thank you.

SHRI R.3. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, at the
outset, | do agree with the spirit of the Bill. Of course, the provision of the
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Bill is limited to ex-Prime Ministers and their relatives. And, we have to keep in
view the general feeling of the House for national leaders who have threat to
their lives, and whose lives are valuable for the overall development and the
interest of the nation. As a matter of fact, at the earlier time, when the
amendment was made, and now with the present amendment, | see there is a
reverse side of it. It can be possible that keeping in spirit with the earlier
amendment, a view can be taken within the expiry of the period and the
decision is taken. Anyhow, the paramount thought is that we have to protect
the national leaders, irrespective of the political party they belong to, and
keeping in view the fact that they are indispensable for the overall
development of the nation. Therefore, | do agree with the amendment moved
by Shri Suresh Pachouri. | think, there should be no difficulty in accepting the
amendment, if the hon. Home Minister has the same spirit which he had while
replying to the debate that was held in the Lok Sabha about the protection of
Shrimati Sonia Gandhi, the Leader of the Opposition in the Lok Sabha, and
coincidentally happens to be a kith and kin of Shri Rajiv Gandhi. If that spirit is
there, why should we not have a positive attitude. So far as the amendment
moved by Shri Suresh Pachouri, to make it mandatory, is concerned? So far
as the spirit behind this amendment is concerned, the Minister does not have a
different view. So, let us make it mandatory. With these words, | support the
amendment moved by Shri Suresh Pachouri.

3t SRR MIABT (ITSTRA): SUFHEE HBIGd, A1 UP BICT | HQ¥l T8
RT3 ST & Ty & o 98 <, 7el, e A1l 4 Uab |1ed bl il iRTs &R 8 8, U4l
et o & Ugel ST RST8T HR 1 A1 AT | I8 FI1 914 g8 ? 91 $9D] U 91 &
foTg 31T 72T R Wehdl & 2 9T U BT T & AT 31 Dl B & AT 3201 Bl Bl & 2 T8
AT H 3 T A8 g |

SHRI I.D. SWAMI : Sir, | am grateful to the hon. Members who have
generally shown very great concern for the former Prime Ministers and their
immediate family members, and particularly for a family which has suffered a
lot. And there is no doubt about it. Not only the hon. Members here, in this
august House which is cognizant of this fact and always recollects the ghastly
happenings which had taken place in this country, but the whole nation is
aware of it. And that is why the hon. Members have been showing the concern
that while making any amendment or moving any amendment as hon.
Member, Shri Suresh Pachouri has moved we should take into consideration
that no risk is taken and no lacuna is left at all. |
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can assure this House, through you, Sir, that this amendment Bill is being
moved, of course, to bring uniformity and consistency, that from year to year
we may go on making assessments. As far as assessment machinery is
concerned, there are two Committees - one is a junior group and the other is a
senior group - which make an assessment. Sir, annual assessments are made
every year regarding threat perception. But some machinery has to be made.
All these considerations, that a particular family has suffered a lot and that this
nation has suffered a lot - not only a family has suffered but the whole nation
has suffered - we have taken care of. It is in writing in our own amendment Bill
that if the threat perception is there from any militant organisation and it is
grave and continuing, then on the basis of that threat perception the SPG
cover would continue. But | also agree with Shri Suresh Pachouri's
amendment. So far as the spirit of this amendment is concerned, nobody
would have any quarrel about it. The spirit of the amendment will have to be
kept in view by any Government, whichever Government may be there. They
will have to keep in view the spirit. In the context of the changed
circumstances of cross border terrorism, a war, a proxy war, is thrust upon us
and sophisticated weapons become available. We have, on the basis of the
recommendations of the Group of Ministers and the task force appointed by
them, taken a lot of steps in collecting intelligence. One of the Members also
mentioned about the Intelligence apparatus. We are having a separate cell in
the Ministry of Home Affairs. We are upgrading the whole process of
Intelligence collection, and analysis of that Intelligence, in the Home Ministry.

For border management, a separate division is being opened in the
Ministry of Home Affairs, under the charge of a full-fledged Secretary, so that
all our 15,000 kms. of long border is properly managed and taken care of by
having sophisticated equipment, sensors and night vision equipment, etc., and
also by recruitment of more people. There is no doubt about it.

But so far as the threat perception in respect of the former Prime
Ministers and their family members is concerned, the spirit of the amendment
proposed by Shri Pachouri, has to be kept in view and will be kept in view;
this, | can assure you. As regards the other things, which have been
mentioned so far as the SPG personnel are concerned, their family members
are concerned, the other VIPs are concerned, well, there is no doubt, and you
will agree, and the whole House will agree, with me, Sir, that after all
everybody cannot be provided the SPG cover.
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Sir, the SPG was raised in 1988, when this Act was passed, only for
the purpose of providing protection to the Prime Minister. These amendments
came later in 1991, 1994 and 1999, for protecting the former Prime Ministers
and their family members. That was the intention. But alternative
arrangements also exist for the safety and security of VIPs and other
important people of this country. There is no doubt that everybody wants to
avoid any untoward incident involving any VIP or a Minister or an important
person or any other leader of this nation.

The hon. Member, Mr. Soz pointed out another aspect. Well, there
are many hon. Members and leaders who frequently make statements
concerning the unity and integrity of our country. Well, if they also perceive
threat, then that threat perception can also be assessed. But when this threat
perception has to be assessed, we will have to leave it to some agency; some
system has to be evolved. That system already exists. But some suggestions,
which have been made by some hon. Members, will be certainly kept in view,
because all these decisions are kept under constant review. There is nothing
final about it. All these systems evolve with the passage of time, with the
experience we gain at different places, with the different Intelligence inputs
which reach the Government; all these things are taken into consideration.
There can be no doubt on that account also.

So, keeping that in view, and not taking much time of this august
House, | will say that it is not the question of money. This country can afford to
spend money. Any amount of money can be spent, so far as the security and
safety of the WIPs, the former Prime Ministers, the Prime Minister and other
important persons in this country is concerned. This country has the strength
and the will-power, this Government has the strength and the will power, to
assure full security, not only to WIPs, not only to important persons or
important leaders, but to the whole country. In that direction, the whole country
is working, the Government is working, and with the cooperation of the
Parliament, we have been making amendments. This is the first time that the
Group of Ministers sat. Four Task Forces were appointed. The Task Forces
made their recommendations. So, the Group of Ministers sat, and after due
consideration and deliberations, a lot of recommendations were made, and
those recommendations are being implemented by the Government to ensure
a sense of security to the whole nation and specially taking care of the
important leaders of this country. There is no doubt about it.
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In view of this, | can say that money no consideration. Yes, some
Members have asked why we cannot recruit more people, train more people
and so on, so far as SPG is concerned, because there is a shortage of
personnel there. It is not recruitment or training alone. The SPG has been
constituted out of the existing paramilitary forces and State Police forces.
They have not been recruited directly, because some experience is needed
when you are entrusted with the security of such WIPs. So, we must have
already-trained and experienced people. We are drawing people from the
State Police agencies and also from the Central Paramilitary Forces. But,
despite our efforts, many people are not coming. Some of the hon. Members
mentioned about the safety of their kith and kin; they have also mentioned
about their pay-scales, etc. | can assure the hon. Members that they are much
better placed now and they feel satisfied. The only thing is that such a hard
task is entrusted to them that many people have not been forthcoming. The
Government is already trying hard to see that the deficiency which exists in
the SPG formations is also made up, as soon as possible.

In view of these submissions of mine, | would request and pray to
this House that this Bill may kindly be passed. | specially request hon.
Member, Shri Suresh Pachouri, that in view of what | have already stated, and
in view of the fact that the Amendment already includes a provision that if a
grave threat is there to the family members or the former Prime Minister and it
is still continuing - that assessment would be made - it will be continued. If any
proof is needed, the proof is there from 1999 onwards, this has always been
provided. | hope that keeping in view the country's feelings, keeping in view
the sentiments of the House and the hon. Members' sentiments, such a view
will always be taken. In view of this, | hope, Mr. Pachouri will not insist on his
amendment.

JUAHTEE (571 IHT IR BIRID): 37 H IR SURRIT PRIETE I THAIB S

“feTy WRem gu (e ) faee, 2003141 6 eliaa gRTUIRE g3 &, TR
[EEINERIR I

RS S g3l
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IUAHTEAE (57 IHT B BIRMF) : 319 &4 AP IR gRER &R S | 9RT
2 3 U WA § | A1 37 R TN S |

Y RO TERY: STAHTEIE HEIG Y, A 8 HA! off 7 9gd FSERM 19
T 91, Sf.arfede fdd, 2003 &, AaRM 2 & dad § H S SRl ogd fha 2, S99
HEHd B Y U8 h b © T I fiw it wrae fifea 2, 99 efeeva @ gy,
P TBIT H 7 HIdl aoA TRER dfcd WA o TWReR ff ga. .50, ot gfaer 39
IRAR ®I Iuerel PRGN, 5 IRIR & Jer=eE 81 81 | 99 9RaR &R 396
GRARST] B ATiparal IR 1 ReR gH1 geT 81 | 39 Wev § 899 W favar
PRI GU H ST FIT TR e BT § | I IE W el US W@ ? fF 9= uw
R a1 & 1 faue B a1 87 7<) [>T T S B 2T RARH BIH! 8% © |
D] He TR W U IR I URAR B1 I W1 &, WAR H ficTdbaral 3R Iuaral
TR BT RTept & Ty, I eI G U U ULSH. HiaTgs H_ A 37 fagail &1
T €T RIT SATQT | 791 e YR T8 PR BT § |

T 2 IR 1 i &=t
RT 1, A I 3iR ¥ fadraes & simam |

SHRI I.D. SWAMI: Sir, | move:

That the Bill be passed.
RIS R A foram T SR aTiRa g |

IuaHTeE (STt IHT B BIRTE ) : 31d &4 ol YhdTR, 371 28 HRavl, 2003
BT SITER 12:30 IoF I & oIy IS4 & |

The House then adjourned at thirty-one minutes past four of the clock till
thirty minutes past twelve of the clock on Friday, the 28" February, 2003.
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